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IN THE CENTRAL ADMINISTRATIVE TRIBUMAL, PRINCIPAL
BEMNCH, NEW DELHE . .
o G \T\&W
2.0. OF JEHE
Ne .
SHRI GURDAYAL SHARMA . s APPLICANT
,ﬁ* VERSUS : |
- THE LT. GOVERNOHR & (QTHERS . » « s RESPONDENTS -
TNOEX
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- ' 1. Memo of Parties a8
2 Compilation Neo.l
Application U/s 19 of
the CAT Act, 1985. i-i6
Impugned mrder as ANnex.n 17-2\
S Compilation No.2

4, Annpenure — R g 2—2AM
fippointments of the
applicant.

5. Annesure — G v -2tk
Retirement of the
applicant.

€ra Anmesure — D 21— 3%
_ LTC availed—& its papers. A L G- 38
7 s Annesxure — & g -

Certificate of NO°DUES
by the respondent.

a. Annexure — F .ﬁ"'
Refund order aof LTC. ‘ Yo - 44
9. Anpexure — G
Deposit of LTC claim.
19, Annexure — H ys .- 47
FIR and other papers.
. 11. Anpexure — T Lg.. 49
e Order of the respondents 15-12-92 . .
12. Annexure — T E - So. Sk
1o, fRemrmssptevions ]
T R, 7S
e g APPLICANT
4 !
EZTAIND
(GURDAYAL SHARMA)
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THROUGH
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D
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IN THE CENTRAL ADNINISTRATIVE TRIEBUNAL, PRINCIPAL
BEMCH, WEW DELHI.

D.A. OF 2655
NUMQQAW\@Mp

HEMQ OF PARTIES

BHRI BURDAYAL SHARMA

&/0 SHRI BEHARI LAL SHARMA
R/70 H~-%5é4, MANSAROVAR PARK,
SHAHDARA, DELHI - 11@832.

- OR

SCHOOL = CHARAK GOVT. SARVODAYA EANYA VIDYALYA,
DDA FLATS, EAST OF LONI ROAD,
DELHI — 1188935,
cnwe APPLICANT

VERSUS

1. THE LT. BGOVERNOR,
16, RATPUR ROAD,
DELHI (RAT NIWAS).

g THE DIRECTOR OF EDUCATION
QLD SECRETARIATE, DELHI ADMINISTRATION,
M.C.T. DELHI.

3. THE DEPUTY DIRECTOR (NORTH-EARST)
BE-RLOCK, YAMUNA VIHAR,
DELHI. :

4. PRINCIFAL
CHARAE GOVT. SARVODAYA. EANYA VIDYALA,
DDA FLATS, EAST OF LONI ROAD,
DELHI — 114393, :
a s s cRESPONDENTS

APPLICANT

“EEMA YD

(GURDAYAL SHARMA)

THROUGH

ol A LS |,
(V. k. MALHOTRA)
DELHI H-Z1, NAVIN SHAHDARA, '

DATED ;/42{;L>gélazﬁ3 DELHI - 11@8@32.
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IN THE CENTRAL ADRIMISTRATIVE TRIBUMAL, PRIBCIPAL
BEMCH, NEW DELHI.

O.fA. OF D5

o 86 \w\ww "

- BHRI GURDAYAL SHARMAS aaea. APPL ICANT
VERSUS
THE LT. GOVERNOR & OTHERS .« LRESPONDENTS
e
APPLICATION UNDER SECTION 19 OF THE
LB TS LD . - '
MOST RESPECTFULLY SHOMETH=
1. DETAILS OF THE APPLICATION
R ORDER AGAINST WHICH THE 0.A. IS BEING FILED
The 0.A. iz being filed against the
order No. 161 dated 21-11-206d, 251 g-28dd
4 ¥

Lo—1p-2008, 25-38-2080 and 26-86-2089 and s0  on

issued by the Director of Education besides ‘=0

many others letters issued by the respondents from
time to time as well as an FIR lodged against the
applicant on 38-12-1999 along with 8 letter of
éb// 16/21~12~1999 in  which the zpplicant has been
alleged to get the claim of the LTC under fake and

bogus papers. It is submitted that immediately

contd. ...
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the applicant deposited the amount allegedly to be
hogus claim on 23-12-1979 zlong with the penal
interest, inspite of depositing the amount
Re.&3,975/~ with the treasury with intimation to
the Vice Principle of the School, under the orders
of the respondents, even then the retiral benefits
were withheld without a%aigning any Tesson O
rHyme . The FIR lodged on 3#H-12-1999 when the
gpplicant was to retire on Sist December, 1999,
Since then the applicant is trying his best to get
his retiral benefits releasedy inspite of the
facts that his daughter was to be married Jjust
after Tew day=s but nothing was heard. The
impughed orders are enclosed herewith and marked

as Annexure — A,

- BRIEF FACTS

The applicant &slong with two of his
colleagues namely Shri M.P.Aggarwal, TET (Maths)
and Shri Raja Ram Sharma, avaiin%he LTC in 1998,
whereazs in the year of 1999 it was alleged that
the LTC = asvailed was bogus and the company did

ek

not exist. Hence on 14/21-12-1999 it was DPdEQ,ﬁD

deposit the amount with penzl interest amounting

contd. . ..3




to Re,63,975%/-. Re Mr. Gurdayal Sharme was to

retire on 31st December, 1999, so keeping in view
his retirement -all the three collectively
deposited the money immediately on 23-12-1999 with
an intimaﬁioh to the VYice Principle of the School
(Respondent Ne. 4) and received the receipts from
her. Thereafter on 36-12-1999 an FIR was ledged
with the police station and the applicant has to
take an anticipatory bail from the court for his
safety, the criminal proceedings are going on in
the court of law agsinst the applicant. Due  to
this very reason the reﬁpahdent Mo. 4 has withheld
the retiral benefit zltogether, though the orders
of the respondent No. 2 of dated 15-12-1992 has
been complied with in totc evem then the applicant
g put  to  torture  and harassment while not

releasing the retiral henefites,

B, SUBRTECT INM BRIEF

Precisely speaking, the issue is very
small that the retirzl benefits has been withheld
without any reason and rhyme and with a malafide
intention the extension of service for the last

three months upto March, 28688 was zlso not aranted

contd....4
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by the respondents, whereas, at one time the
papers regarding the extengion beyond the month of
December, 1999 to March, 2008 were initisted but
with malafide intention subsequently the
respondent No. 4 did not extend the service upto
March, 2883 and thereby hurriedly relieved the
applicant from the schoeol and did not  rather
infarm regarding this extension/re-employment in
arder to complete the session under the provisions
of law issued by the respondents. In this way the
spplicent wss put  to a double loss while not
releasing his retiral benefits as well as not
a&llowing Mim to avail the opporturnity of
re—-amployment fﬁr three months which was his right

lemotom .
hest tg%g by the respondent No. 1 znd 2.

It is pertinent to mention over here
that when.allegadly tHe bogus amount of LTC was
deposited immediately zand thereafter there Wwas no
reason to punizh the applicant for nothing but  to
torture and harass him inspite of the clear order
by the respondent No. 1 and 2 from time to  time

regarding such like issues.

2. JURISDECT IO
The sapplicant declare that the subject

ccontds .. o3
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matter against which the applicant Amant their
redressal af his grievances is within the
jurisdiction of this Hon'ble Tribunsl as both the
parties are within the territarial jurisdiction of

thie Hon'hle Tribunal (PRY), New Delhi.
3. = LIMITATECEM

The applicant | declare that the
application is well within the limitation period
under which the relief claimed is & recurring one
& is continuing to harm  and snatch the
continuwing benefits day by dey. It is  Ffurther
stated that it is under section 21 of the A.T.
Aok, 1985 heing the arrears, retiral benefite and
the claim of other such like henefits accrued to

the applicant continuously.

. FACTS OF THE CASE

4
4.1, Initially the applicant was appointed as

LG with Municipal Corporation of Delhi in  short

~“called MCD  on Bl-£4-1944 and  thereafter was

appointed as  Language Teacher with MED or

H4-11-1965 with the continuity of the service.

caontd.s. .6
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Consequent upon the merger of middle schoole with
the Directorate of Education, NCT Delhi on 27%h
May, 1974, the applicant became a Govt. Teacher.
Since thén he is working in the Directorate of
Education, Delhi Administration, Delhi. The
appaointment letters are enclosed herewith and are

collectively marked as Annexure - B.

4n2.' The applicant was retired from Charak
Govt. Sarvodyas Kanys Vidyalays, DDA Flats, East of
Loni Road; Delhi-118893 in short called BHV; DDA
Flats, Delhi-114893 attaining the age of super
annuation on 3lst December, 1999 which was to be
continued till. the close of session as per  the
arders of the respondent No. 2. The letters are

enclosed herewith and marked zz Annexure - .

As a matter of fact that as the case for
re-emplaoyment/extension upto  the ending of the
session i.e. from lst January to 3lst March, 2ddd,
was sent to the respondent No. 2 by the respondent
Mo. 4 on 3lst May, 1999 mhefeaﬁ'the same was  tog
withiheld by the respondent Ng. 4 mitﬁ the

vindictive nature. The applicant was hurriedly

relieved on Jlet December, 1999 without giving the

contd....7
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benefit of the re~-employment as the same was his

bonatide right.

4.3, The sapplicant availed LTC with due
permission af the respondents through the
traveling sgents as Amit Travels {(Regd.), Shop No.
16, Sector - 1, Market R.E.Puram, New Delhi-—118a22
with the permission and dealing with the U.P.
Tourism Development Coarporation Ltd., a U.P. Govi.
Undertaling, Lucknow-226681 submitted the claim
and received the full and final payments regarding
the LTC claim, a1l the concerning papers submitted
are enclosed herewith and collectively marked as

Annexure — D,

4.4, That Jjust before few months earlier, all
the post retiral documents were submitted to the
respondents, the "NO DUESY certificastes was issued
and  the service period was duly calculated as  if

there was no deficiency o the psrt of the

applicant. A1l such relevant documents are
~enclosed herewith and collectively marked as
Annexure — E.

4.0, What happen  s11 of & sudden wly]

contd....8
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21-12-1999 that the applicant received one letter
from the respondent No. 3 and 4 that he along with
two other teachers SBhri M.P.Aggarwal and Shri Rajs
Ram Sharma, vide their letterv No.3572 dated
16-12-199%9 received on 21-12-1999, availed this
LTC onn bogus paper, hence under rules théy are
supposed to refund the ammunﬁ received with penal

interest. The calculation of the amount was also

givern inn  the letter. The s=ssme is enclosed
herewith and marked as Annexure — F.
badra Ay how, it was s thunder beolt from  the

hlue, that just mine days ahead to be retired the
spplicant along with his both  the colleagues
immediately depoaitgd the desired amount worth
Fe.b63,9748/~ with the tressury on Z23-12-199%9 with
the receipts obtained from the respondent No. 4 on
23121999 znd & challan copy of dated %3*12~19?9

fraom the treasury as well as the receipts from the

respondent Ne. 4 are enclosed herewith and
callectively marked as Annexure — G.
4.7, That, though the allegedly letter of

dated 21-12-192% of depositing the amount of LTC

was  immediately complied with and the amount was

contde...?
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deposited on 23w12—1999 for the fear of retiral
benefits be detained at =zny time, vyet the
respondent No. 4 with a malafide intention, or so
to say Qith some vindictive nature filed an FIR
No. 365/99 with Police Station, Mansarovar Park
(NE) on 38-12-1999, hurriedly without getting any
prior permission of the higher authorities under
the provisions of law. The applicant was thus h=d
to seek an anticipatory bail from the court of law
resultantly the criminal proceedings started
against the applicant. Hence a great inconvenient
angd  harassment was caused to the applicant. All
the concerning papers are enclosed herewith and

collectively marked as Annexure — H.

4.8. That inspite of the best efforts made by
the applicant, ingpite of the clear orders from
the respondents Mo, 2 dsted 15-12-1992 regarding
the doubbful LTC claim avail yet the respondent
Mo. 3 end 4 remasined a?émant in not releesing the

retiral benefits to the applicant. It is pertinent

to mention over here thet there is no. enquiry

@2///”/Eending againsgt the applicant whereas & "NO DUESB"

Lertificate heas aslready been issued in favour of
the applicant on #2-11-1999, which is enclosed
herewith and marked zs Bnnexure — 1. \

contd....18
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4.9, Noyw there was only one and last
alternative left with the applicant to file
reprecsentations  to the respondent and he filed
very many representations besides his wife also
submitted mercy appeal to the Lt. Governor. Even
the applicant met the respondent Mo. 2 many &
times in his own office, the dates and letters
have been mention as Anpexure — A, vet some of the
representations  are enclosed herewith and marked
as Annexure — J.

R0 ki AT R R LA R AR

B CROLNDS FOR RELIEF MITH LEGAL POSITICNS

S Because the retiral bernefits like
pension, gratuity and other benefits are nolbt =2
hounty given by the respondents rather or life
long earned properties which cannot be denied or
cannot  be bartered upon in one or the other way.
Subreme Court in ratina of cases has imposed heavy
casts and penal interest upon the g¥Ting
respondents, Jjust as in some of the land mark

Judgments @

&) AIR 198% Supreme Court 3546, an  interest

has been imposed.

contd...all
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) Illahabad High Court in its Judgment on
Noctober  38th, 1998 has declared & pension a
fundamental right imposed a cost of Rs.58,00808/-

upon the respondents.,

[l Supreme Court in its decision on 1995
Supreme Court Cases (L%S) 13, imposed 18Y% interest

upon the respondents.

Bwdda Becauwse the respondent No. 2 had  been
issuing orders 3

eell
&) Through its Fension Bell, Delhi
Administration, Delhi, 0ld Secretariat Delhi vide
No.DE 11(8)/85/Pension/Education/1942-2581 dated
28th  August, 198%, "MONITORING SYSTEM to ensure

timely payments of dues of retired /7 eupired Govt.

employees".,

) Directorate of Education, Pension Cell
Mo Edn/Pen/89/28H6-3311 dated 11-89-1989. Inspite
of the repeated orders the respondent do not
bother to pay the retiral benefits to the

employees,

c) Again so many citastions can be guoted
regarding the non payment of retiring applicants.

contd. .12
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D.3. A= there was a malafide intention on the
part of the respondent No. 4 that they did not
give any =single opportunity to the applicant to he
explained but immediately lodged anm FIR Mo. 365/99
with eout seeking sny prior permission from the
respandent No. 2 on 3@-12-1999, when whole aof the
amount with peral interest had been deposited in
the treasury, besides a receipt issued from
respondent  No. 4 which could not satisfy the

respondent, hence with held the retiral benefits.

on

wél . I+ was an i1l intention on the part of
the respondent No. 4 that inspite of the clear
instructions dated 15—-12-1992 JYrom the respondent
Ma. 2 that a lenient view be taken in the case of
a person who deposited the money with penal
interest but on the other hand a2 very unreasonable
step was btaken by the respondent No. 4 and lodged
an FIR with the police station besides with held

the retiral bemefits.

S.5 Again it was not the spplicant who
allegedly produced forged bills but it was a Regd.
Travel Agency named AMIT TRAVEL AGENCY who zsllured

and did every thing whereas the applicant himself

contd.s .13
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~zould  only quench the thirst of regpondent No. 3

was cheated, i+t it is proved otherwize , strange
enough to say that why the respondent No. 4 has
penalised the applicant and with held his retiral
benefits, which no nexus with 311 these happenings
whern  full and final payments were deposited with

penal interest as per arders.

i

.ﬁu Bécause inspite of repeated representa—
tions of the applicants to respondents, whereas
inspite of some clear directions Trom the
respondent No. 2 but respondent No. 3 and 4  did
not  move even a single inch from their stand, to
i
release the retiral benefits, still or concealing
the wvitsl facts from the officizls in connivance
with each other of the respondent No. 3 and 4, so

with holding the retirasl benefits with wlterior

motive without assigning any reason and rhyme.

HaT As in utter haste with =some thing
vindictive nature the FIR was lodged without prior
permissgion of the respondent No. 2, caused a
mental and physical agony to the applicant, which

-

and 4, otherwise the claim taken was diffused

~when  the claim taken was paid immediately with

contd....14
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penal interest, hernce guestion does not arise of

double punishment or double jeopardy.

5.8, Because the respondents over looked all
the instructions and directions of the Govi. of
Indiz and the orders of the Hon’‘ble Supreme Court
regarding retiral benefites accrued to the retired

Fersons.

GaPu As  there is no enquiry pending against
the applicant till date while his retiral benefits

can be with held.

& DETAILS OF THE REMEDIES EXHOUSTED

The applicant uwndertake that he has
exhausted z11 the remedies available to him under
the provisions of law including submitting the
representations in writing Dfal submissions and
physicsl appezarance before the respondents at
every time and lastly on 21-11-2¢@3 and so on
hesides which have not been mentioned over here

for the sake of brevity but have been kept for

&L/////ready reference.

7. HATTER IF ANY ALREADY FILED R PENDING

The applicant further undertake that he

contd....15
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has not filed any other @Sy in this Tribunal or in

any other court of law for the same relief.

. REL IEF _SOUSHT

i The retiral benefits including gratuity,
pension, commutation amount, leave encashment,
CGIES amount, GPF amount and other arrears accrued
to the applicant out of this retiral henefits.

i The statutory pvmvigioﬁs for extension /
Pe~empidyment which was denied to the applicant
and in lieuw of that the payment from Januasry, 2009¢
to March, 2668 may kindly bhe paid.

iid. Plezse issue orders for the interest at
the rate of 18% upon the payments made wmso late
under the Gratuity Act besides & heavy cost under
section 35 6 CPC méy kindly be imposed due *to
illegsl and urrlawful  steps taken by the
respondents.,

iva Any other relief +this Hon'ble Court

deems fit in the circumstances of the case.

Q. INTERIM RELIEF

A1l the relief prayed as earlier be
allowed keeping in view the ratio decided by this
Honm'ble Tribunal and on the basis of the orders
already issued by this Hon‘ble Tribunal.

contd....lé
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168, The applicant desired to be heard in

person and through counsel.

11.. PARTICIN ARS OF POSTAL ORIERS

No . ‘3V/péﬂ§> dated jz 7X é&x’gywdromn at
EY’PL‘J\-J’ bcrut gjﬁﬂgcm/‘p_gﬂ_mif ice N L -0 %
M. payable at 6/:bV?AQé;”//’# in favour of

; the ﬁegistrar P.B. C.A.T. New Delhi for Rs.3d/-

) 12. LIST OF ERCEOSURES o
Application with 211 the annexures which
are correct as compared with the originzl has been
filed, postal order Rs.58/—, Vakaslatnama, Tour
envelops and © four séts of paper book are
submitted.,

Applicant

{(Gurdayal Sharma)

Delhi through Vk P27 o 4 :
Dated : fl /A Reedoz (V. F&Malhmtr@’” '
H-Z1, Navin Shahdara,
e VERIFICATION: -

\

i

} |

| . Delhi — 114432,
Verified at New Delhi on this [{7/4 day

of December, 2888 that the contents of the afore

said application from paras No. 1 tao 12 =are

carrect and true to the best of my knowledge and

belief &and no material information has been

concealed therefrom. The prayer clause is for

this Hon'ble Tribunzsl.

Applicant

@\/M e W

{(Gurdayal Sharma)

MW

R ~TRA
M cate
WK P‘vODXbx
pieh (0%
‘n'\“
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DIRECTORATE OF EDUCATION
s : . ( D.E.’s PERSONAL BRANCH )

Date: Al . Tee= . ...

PUGLIC HEARING GLEL

. _____? j i - - P
‘Name and Designation :l/f"./\_/.%'.‘@.v‘“. A ?U.\-[J,Y/):VB—Q-\. T80T, '
of -the psrson . | i T
Chor o fd SV V;X’/{] -{/L (5
School/:rganisation F‘ehﬂftj.kﬁjm;%-:.ﬁlfS .............. ’
Grisvanca/Problem _ sz14@o4;?w4kxf’23,ﬁkCyhechz%;L ;MUc%/Q EOE
. B (\ ’ - ~ - I . e
Dates on which you m&t :.gj.é%fﬁléfﬁi:ég>,.7:IIHUQ"ﬂ ¢

DDE(DiStt-)/JDE/QDDL.D;E.
for redressal of griesvance

.7 n
Aaction taken 1n solving ﬁiﬁ ftmff( G&u@&.éﬁr§4?4 aéZ%‘.?*ﬂu
problem/grievance so far

¢ 3 j & -‘. o ‘ . — .
previous reference No. of . él?ﬁ//fffjv/;ayx?pa ............
public Hearing, 1T any 'Q/ / ' '

‘ CN A
o
Q. \\
BN AV
(o s
D ¢/
X\OJ : ’V A
v BRYE i
Vi
» ! ‘
(5 =W
v ! - -~ AT o
N> A 95\ OIRECTOR OF EDUCATION

C. ) /’/ {/ggﬁ GTRA

\’\\ \(/ / V. K. A av ocam

/// Y>Y>\:;/(/// | ‘ {pﬂnfﬁglcmﬂu
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DIRECTORQTE OF EDUCATION
( D.E. s PERSONAL BRANCH )
NO...eoooeimes=e=r" Date: ;ZS.’IQ ,92.6 . s
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Tha fellowing aonroved L .h-CJHdldateS areﬁnoqted as underu ‘
i. Sh. ~at/a ?Pakash Dabaa;i, rosecutlon Deptt. v1ce¢thl Mobd Razwa/*
‘ . MSL.D"CQ On relief Sh¢ Mohd Rezwari is p051
o ©+ 0 “in the office-of’ Txgeutive Emgineer V vice
R _ , Q-.,;t‘quh..Anand Singh Ja1n331nce res;gnad from :
' 4E1;H;f_1ﬁMpl. rv1ces. o _ . , g
o+ 2. Miss Surindu Ksur - ‘:ii~w?Karol Bagh "ons vice.thl Mukand Behari f
A Bhatia, e iLals L D.C. 51nce nromoted as U D.C. j

'lldg. Dentt. (Lo )v1ce‘Sh. Mohar - angh

L.D G On relisf Sh. Mohan Singh L.D.C, !

3. Shri Ramesh Chanderif“
Tis - posted in West Zone viﬂq Sh. B.S. Tandé

L. A 31nce trs nsxerred R T
' h;; AN I SR e P
4, ©h. Hari c~‘ham?‘:er. .o ”qdqgg ‘Deptt. in the ofxice of ©.€. (rursl):

7:Pg¢1nst ths post of L; D C. lying vacant.

5. Sh., V.T.Mathan. -"Hf. _”est 7one viea Sh. Manohar Lwl L.D C. ‘Sin
“‘jternderad reSlgﬂathL from MpL.f arvicas.y

© D .{ O(Mﬂdlcal) vice “Shrimati Sa rojni boba
. On reliaf Shrimati Sarojni Vonhra -
,C: is posted iniCity North Zons A&G Dt
She. Te W, Bhatla”L D. C. 31ncv_placed

6. Sh. Subhas Chandra -
Sriw.stwa.

- T L
o ereindoas ald x.y,r.;,,

f quoratory H 1tﬁ.D°Dtt"vice Sh.
NiZainuddin L.D.C.i#0n rélief Sh. Hiz alnw
is posted in- Shahdara Zone vice Sh. Subhal
Chandzr L.D.C. since: res1gnag from Mpl. -

'Sh., Brij Mohan Mehis

4

~Serqicss. ,}_ o
Sh. Gurdavel Sharma. . . A&8C.(B's offlce- v1ce thl Bhim “ingh L.D
R ”:9&%&%%?%&#£QP43¢¥8~ :
oh. Hem Chender Mann. . - Physierl “ducstion Deptt. vice Sh.
- - _-".Mggh Rej Singh L,u.q.- On relief Shri

. Megh Rej ingh is ‘posted in S.J.T.B.

. ,‘Hospltal vice “hri.J.R, Acgarvrl L.D.C.

~ % On reliaf “h, J. R, Aggarwal L.D.C. is
©. ‘posted in Slum Deptt vice Sh, Revinder

"8ingh L.T.C. °1nce Pp“Olnted ae fteno
Y Typist, - . . . {
. C . S sngg.:Deptt, B ’ ;
Sh. Dava Chand-Vats.¢;%,./In ‘the 'office’ of ,,‘(Rur_l) against thvg

- 10.
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FMUNICIPAL CORPORATION OF DELHE.
EDUCATION DEPARMBENT » Ammw.zmmﬂi

O00.NGQ. 3P1/PRC/&53-66 DATED : #4-11-1948

Az per order of the Educatio Officer,
the teacher is appointed as Language Téacher in
the grade of 148-38¢ in the school shown against
their name. He will be drawing the ailoﬁances,
stmissible in  the Unicon Territory‘ of Delhi
according to rules and orders prescribed from time
to time. ‘He should immedistely report for duty to
the caricerned Head Master, otherwise his

appointment can be canceled.

OTHER COMDITICNS OF SERVIDE ARE AS UNDER

1. . The appointment ié purely temporary and
can be términated at any time without telling any
cause withn a notice aof one month, beside the
appointing authority has the right to terminate
the services within the period prescribed in  the

notice.

2 The candidate could be posted in ény of

P

the school in the MCD. e

. The rest of the conditions will be

applicable lzid down from time to time.

. The candidaste will have to produce a

ZZ””/#_ contd....2
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Certificate from the doctors approved by

Mediceal

the MCD.

. The applicant can be canceled if an
adverse repart is given by the Police
Verification.

& If the candidate was found concealing

some vital information regarding his qualification
regarding higs/her sappointment or educational
gqualification or otherwise not possession the
desirec gualirication, minimum or maximum, his

candidature will be canceled immediately.

7. No conveyance will be paid.

Sd/~
(Dr. J.N.Mathur)

AEU (Admn) Boys

Copies to: ] :

-

1. Concerned Head Master, 2. Concerned A.0., 3.

Concerned Person, 4. Personal file

S.No. Name & Add. 8chool where posted Remark
7. Gurdayal Sharma, H.M. MC Primary'School, Against
Pyare lal Road, Karol Post
Bagh, Delhi. Vacant
— Sd/~
£4Tp*lg

C”/ e . ADr. J.N.Mathur)
et N /ZQ/, .. \'» \\‘

A

; AEUY (Admn) Boys
V.K. MALHOTRAi
s e

Delbi Hi¢!
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Charak Govit. Sarvodya kKanya Vidyalya
DDA Flats, East of Loni Road,
Delhi — 1186393,
On  attaining the age of &6 years' Shri Gurdayal
Sharma TBT (Hindi) is being retired from Govt.
| Qepvice W.e.f. 31~12-1999 (AN). His date of birth )
| , —_—
J‘ is 21.12.1939.
\_?J -
No.374-77 Dated : 12.7.99
Copy to =@

i. PAO (VIII)

Endividual (Shri Gurdayal Sharma)

|

3. DIXE (NE)

4., Ei) (Zone VI
Sd/-

Vice Principle, School Stamp

> .
- | o WD

Advocate

Delbi Higb ¢ ‘ourt. T it
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Charak Govt. Sarvadya Kanya Vidyalya

DDbA Flats, East of Loni Road, Delhi~-118493

Ref.8kV/44/ DAted:31-8-99
i) /
To
The Education Officer, Zone VI,
' Directorate of Education,
B Rlock, Yamuna Vihar,
Delhi. ’
Sub Approval for reemployment of Shri
6.D.Sharma.
R/Sir,

I am sending herewith the case of Shri

G.D.Sharma TBT (Hindi) for the approval of the

reemployment since @l1-@1-2684 to S1~G3—20d0
.\,.———/— -\ —
because his retirement is on 31{@;)1999.
N

Kindly approve the same and oblige.

Yours
Received : ' s/d
8d/- | Vice Principle
HL—-HP-1999 4 (8mt. Indra Rani)

Barvodya Vidyalya
Seniaor Secondary School
DDA Flats, East Loni Road,

@f%rf‘““(&p
fT ’A//

Delhi - 118693

éZ OT§B
v.% M 5 duocate
: o LBt -
Ddﬂtﬁ@ o




o _ Tel, : (O) 6184311
| ' (R) 5085239
(PP) 5085235

(TOUR OPERATORS & TRAVEL AGENTS)
Shop No. 16, Sector 1, Market, R.K. Puram, New Delhi-22

Ref. : Dated. ..J 7 - Z, -8
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CER'L{[‘AIFICATE

hicle No. U.p, &n— '—Q?/é;;

. Cer -Lilpd that the Ve
¢ ned v us to operate LTC Tours from
Ay 7 i | _
1 ; to ﬁﬁ1v+¢mi3¢uﬂand back with effect IroOm

/2 2k

ijf\ oﬁgtc 2,6_5282

whole tour was operated by U.P. Tourism Devp. Corv.

y.P. not by any private Part
their family mem ;;5

ally visited t the |

nhe
y Or Individual.

Led.Lucknow,
~6ncerned Employees and
' List ‘have actu
d the declaration

The
mentioned in the passenyers

| above mentionzd places as pet our record @an
~1van by the concerned Employees. . : .
The fares c¢harged py ns from the Passengers have

i
d in the Ledger an¢ the Cash Book a

The fare QACES

U.P.TCURTISM DEVP:.CORP. LTD.

For
¥ ) CN
‘ ’ MRESANT.
_céngofﬁw — |
M%ﬁggeh,(Trgngggrt}
JpsT Dbe LUCRRO -
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OrFICE O I THE RES 10MAL

e AUTHORITY , ASRA.
N o - $o
}‘ This vpormit is being issucd aubject, to,krw%condltton rhat Haryana
S pengat ; a,t/é - tive
) (punjab) and Rajasthan gtate Taxes rsh‘a'lé,.«hﬁ pa&e.;i/ }15’3\ res;)oc i
scate Boarders) e B LY o
Form temp wp! . T O Thane)
2 "'»""' ':‘
H P. Mqtqr vehicles 'R(i§05",“1‘940) ,_
o '..\,,Lr S
- —_‘—-—‘_'

\,\.‘9' Sg%fci al Permit KO
134

21
%he Motor Vehicle nct, 1939 certificd

.ct:.on \63(6) oﬁ

----

‘-< ( i
%@ / - l \ I % 2 .- "d ‘Na] . %{ §

h(’ reglf*tratlon authority and o\-med by s =

L Pfstcrr*d by t
f(\u ' / S/O e T
' \DG\/ Coemb - LUl

A permancnt Address OU i\'/}
covercd LY rermit No. S - T valia unto T —
Issued by the r<"xjional Transnort suthority &G" O\ p‘
‘ "*br‘cn .r*nm A by ghe nerson /e rsEs 8 vhose 'jarti-'t:u].ars are
/"W /«LZA«\ N | /
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Thiore, Gwal Trlvle qrum, ‘K. KL‘T'a“f Madurai, Mysore. Shirdi,
, Gwalior., Mathuta, Delhi. G.had and pack to Agra.
(‘t M. .
R - :
-~ » N — -
N f This is valid upil’ ,;é/ oy Wi et 1N = S - &R
. Ccertified that in r cebect & the Thi.cLe mentioned above all
taxes and fees payablc in thig shat unto the date DL € .‘o’ry
this ©¢ it has baen paida Ly (, | - < - \t\(“)(
T v -
DAY, ok R enpous Th S e Y
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Wo K. MALHOTR A
Advocate
Delbi High Court. Delb:

t

0 . C SEy 248349 ?45(53
con RAZIGD, KA {iey: g
N0
A
1. Sh. Jaipal Singh 59 self
2. Smt. Naraini Devi 54 wife o
3. Uma Ran. 25 Dtr.
4. Uma Kant: 23 son <
5. Sh. KanwarPal Singh 43 self
6. Smt. Shashi «36. . wife
7. Sh. Rahul Singh JQ”Q¥<§Q330H
8. Ku. Swatu W BTN Q0 Rer.
9. Sh. H. Singh 62 N :Father
10. sh. Jeet Singh L 43 Y hlf
11. Smt. Suresh Devi ‘VLQ. )’wsfe
12. Kr. Sarita TR o5 J}ADtr.
13, Kr. Vinita 613 7 ptr. .
14. Sh. Sundeep Kr. g9~ son |
15. Sh. Sanjiv Kr. 07 son |
16. Sh. Balbir singh 38 self )
17. Smt. Maharani 34 wife \
18. Mamta Rani 15 Dtr.
19. Umesh Kummar - 13 son
20. Madhvu 1] Dtr.
21, Neeraj o¢ son
22. Sh. Gur Dayal Sharma 59 self
23. Smt. Sharda Devi 56 wife
24, Km. Suman Lata 24 Dtr.
25. Km. Geeta Sharma 22 Dtr.
26. Sh. Ravi Datta 19 son
27. Sh. Raja Ram 41 self e
28. Smt. Shyam wati ~;38 L7 wife . N
29. Km. Sadha Sharma = 17 Dtr. ' : A "
30. Sh. 'Lokesh gt 13 son Y, O <>’UF$ 4'
31. Km. Archana e g . DEr. ' o
32. Sh. M.P.Aggarwal L 52 self LA T%
33. Smt. Kamla Aggarwal ¥“,.48 A+ Wife 5\.1{ 4w S
§4-. Sh. Amit Aggarwal to19 son T o
35. Sh. Udit Aggarwal 15 son
36. Sh. R.D. Singh 42 self
37. Smt. Pushpa Devi 38 wife
38. Mr. Rahul 14 son
“39. Km. Anju 13 Dtr.
40. Sh. Sunil Kumar 37 self
41. Sint. Bala Rani 34 id wife (39)&9§%)L//f
4?. Km. Reena 1C Dtr. . Ry
43. Mr. Sachin 03 son FiagueY vs'uiﬁ'
44, Mr. Anuj 5% son «q Ly
45. Sh. Dashaundhi Ram 69 Father
46. Smt. Rashali €67 Mother
47. Sh. kanwar Pal 39 self
48. Smt. Amarwati T \XB wife
'jj;;;;_/Sh. Attu sin%h~, '(\\;;iiyv " Father '
N X - . '
_ Q‘\\/H X _. At
- \\\, Vo ’ gannin af7ugd fid
> Rifn AT WEHIE,
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TENTATIVE TOUR PROGRAMME

FROM : AGRA, G.BAD, DELHI TO TRIVENDRUM

16.5.98 : DELHI to Jaipur, Puskar
17.5.98 Pushkar to Udaipur

18.5.98 Udaipur to Nasik

19.5.98 Nasik to Bombay N.Stay
20.5.98 Bombay to Goa

21.5.98 Goa to Goa

22.5.98 Goa to Manglore

23.5.98 Manglore to Trivendrum

24.5,98 Trivendrum to Trivendrum ~ N.Stay
25.5.98 Trivendrum to - Kanya Kumari .

26.5.98 K.Kumari to Madurai e

27.5.98 Maduari tc Mysere o

28.5.98 Mysore : tc Mysore N.Stay
29.5.98 Mysore to Shirdi

30.5.98 -5 Shirdi to Indore ot

31.5.98 Indore to Gwalior
01.6.98 Gwalior T to Agra,Mathura

02.6.98-~ . Mathyra to Delhi, G.bad and

5. 9.0 LT\ T back to-Agra.
~= \\ ///\/A : ; -
’&/ < \-}'\\ )
CAN ¥ .
5 ' - . 7
‘ <z§l&\5%552”
Tgen e
C=a%
“No! hsg | Date .S ...
e 0(,:)\3 ' ’

INDIA TOURISM DEVELOPMENT
CORPORATION, KOVALAM

BEACH RESCRT CAR PARK

PARKING AREA ENTRANCE FEE
BUS/TOURIST BUS 9

Rs. 25-00

- C
\ -~
Vehicle Notifl.?ﬁ“"
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lickets issued to Shrij Cv

O against fare for
rd Pa
the rourfromﬁz.ﬁmﬁ/ﬁf ......... o '—'

The journey will start on

1ICCSE
@ 3,9 Y- P oy

i:.l "\\1,./
GV - S
TR Rt
t: .
_ Tedthig ™
L., A T - LU
St . :.,‘.:éf‘ {‘Az e

Finaj certifie

ate wijj be issued :
CANCELLAT!ON RULES
1.

No refung shall pe Made o
2.

It mora th

N cancellation
an 24 hoyrg Notice ig given for can

Cellation then 10%

after the completion of
T 7

1 itis applieq for within 24 W,

o 2
GQQ B §
........... eptt. \3 18 E
....................................................... Seets for ‘i’ 54
A - <[
0 (7/)& and back on full Payment 2gainst cash;g heque EQ\ 4
- L M
- \U . .
................ and terminate op, P 6—9{ \,\n‘. >
\

Urs of the Li
of the ticket yas

Me of de
e will be o

educteq a

Parture of tour,

nd balance will be refundeq.

selbi,
Delhi High Court. el
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(A U.P. Government Undertaking)
. Phones : 248349. 241776

) ' CHITRAHAR

0?3?5 3, Nawal Kishore Road,
LUCKNOW - 22€ 001

CERTIFICATE o

Dated:....« & el

oo NG

\/":4::_‘:“‘31;\,/ ..................

ol e L RRAEat g
-

. ¢ - TN
Gosciicd onoour bus irom aci‘»‘o‘ ........ &..—Q\\&.\ ......... to ...1.'}.‘\5&..\(\.??..\?’.&%&\ ................... et g
. 4 - A b
Lach COVENNgG approxX .o G NI km. distance on Bus NO\)P%(&L‘ :

AXIMS T vide ticket No. ... ... Do lb e .

st N ..

o | - A v e N gy

fe. s P ‘?6“/{ -~ .. (Rupeces ... i‘\@t\‘v‘\€“"‘>‘l o \.(\ff‘}OM\O{*"\}VQ‘\ Wy Sl n &l ‘-f.'/u’ax )
. R " ‘
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QFfice of the Deputy Director of Education

Conficdential

District East Rani Barden, Geeta Calany, Delihi.

178/8/7797

Performa

A Tor Tssue of Vigilence Clearence  (Non

Gazretted Officials

(Fart 1 Bchool Level)

Name of the School

i. Mame and Designation
2. Father's Mame

2. Date of appoint.

4. Date znd report of

last Vigi. clearance

3. Particulars of last

NOC  Mame of foriegn

Ccountry visited with

full detazil.

4. Purpose of Vigi.
clearance:ER/Promotion
/confirmation/others

retirvement.

Charal: 8SkV. DDA Flate

Zaone VI  East of Lmqi
Rord, Delhi—11&@93 |
Burdayal SharmaTET (Hindi)
SH. Behari Lal Sharma

@FR-G4-1964 . Birth

2112~

1939, Retr. 31-12-1999

Cleared on 20~E67-19%3

Vide letter No. VDXI .F
ale) DDE/E/NY & C/89-
GE/ 1465,

Moy .

7. Vigilence report at the school

level whether DP Pénding/cphtémplated

4

contd....2




2 b

complaint pending (with details) No case pending

at such level.,

#. Posting as per service book of the official

S.No.Schqal/foica@here posted Desg. period of St

gy Remarks

i. A, C(E) HMCD LG 234464 to ZR-12-464 |

2+« SBwami Dayanand Hospital
. MC Primary School (Boys)
Pyare Lal Road, K.BRagh. Apost.Tr. 7.9.63 to

4. MC Boys Middle School

d. Bovi. Boys Middle Sch.

ra, Delhi. _ LDC LI-L2-64 Lo @GH~-E96N

SE.b.Td

~Circular Road, Shahdara TGT (M) 6.11.65 to 3¢.6.7d

Circular Road,; Shahdara TET (M) 1.7.79 to 31.7.76

4. Bovt. Co-Edu. Sec. Sch.
Vishwas Nagar. TB8T (HY 1.68.746 o

Bﬁ,12.91_
7. Govi.Co-Edu.Middle Sch. :
DDA Flats, Loni Road East TET (H) 21.12.21 %o 31.63.93
g. Charak SKY DDA Flats
Loni Road East TET D 1.84.93 to till today
8d/-
Btamp b
VR

B.6.85.5.8chonl
DA Flets, East of Loni. Road,
Delhi-118695

EQ Zone Nao. VI
Al (Adorn) Distt. E~Delhi

No case is pending as per office recosrd.
Sl
DEDQ Vi

e : e MZ//CQ -
HOTRA

l.KabAAL ate
v A&mcemL

O\

—~

Cowt. D
Dl Fiieh L%
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#2~-11-1999
Sarvodya Kanya Senior Becondary School
DDA Flats, East of Loni Rqad, Delhi-114493
This is to be certified that there is
nothing due/out standing towards Shri  Gurdaysal
Sharma TGT (Hindi) retired from service w.e.f.
iim S1-12-1999, During this entire service period
W.e.f. HR-E34-1244 to 3F1-12-1999 under the
following Headss—~
1. House Building Advance Not taken
2 MCA/Boooter Advance Mat taken
3 Income Tax (for 29-28860) Nothing is due
for the year 29-28¢3
income tax will  be
' calculated and dedu-—
’ cted if any from the
salary for 12/99.
% ) 4. Licence fee fTor govt. accommodation NIL
| -7 S Balance of LTC advance MIL
& Over payment of pay and zllowances NIL
7 Recovery of EOL if any NA
8. Any audit recovery known NG
P Recavery of subsistance allowance
paid in excess during suspension MA

14, EBalance of pay and zllowsnces
paid in excess during foreign assignment
it any. Mo, was not

'\‘,,

é%,//’ contd. .. 3




5
.'.
-2 .5
\JC
assigned for foreign
assignment.
11. Anyﬂ;ecorver of MCD No he has heen
“\r transferred from MCD
- and prorata candida-—
v ture attached.
!
| .. 8/d Sd/~- 1
i e Stamp ' Stamp
VP DDO |
5.6.8.5.8chool 8. GB. 8. B.8chool
DDA Flats, Ezst lLoni DDA Flats,East Loni Rozd,
Road, Delhi-116893. Delhi—-1148893.

g

V.K. MALHOTRA
Advocate

Delhi High ¢ ourt, Delbi.




OFFICE OF THE DEPUTY DIRECTOR, DISTE. NORTH EAST.
B BLOCK., YORUNA VIHAR, DELHEI.

30 MG, 3872/Zone VI Dated: 16-12-99

T
The Vice Principle
Sarvodya Girls 8chool,
East of Loni Road,
Delhi.

Subr 3 Bogus LTC Clasim

Sipr,

That the Witar Pradesh State Tourism
Development Corporation Ltd. has declared the LTC
claim in respect Df. Shri  M.P.Aggereal, Ehii

———

B.D0.8harma and Shri Raja Ram as bogus. So you are
¥ _

directed to recover the amount with pernal interest
regarding the LTC Certificate No. 28d4, 2083 and
2636 .

Bl /-

(L..P.Verma)
DDE (Distt.NED

0. Mo .SRVEIR/2 1297 - 1&-13-999
Copy to:d

1. Suptt. Vigilence for action u/s CCH QLA 196G
2a FEdu Office Zone VI Distt. NE

e Fa.0. (Vigilence) Divectorate of Education,

Lucknow Road.

B.No. Mame of Tescher Ppl.Amt. PoInt. T.omt .
1. B8hri G.D.B8karma Re.19468/~ Rs.438&/—~ Rg.23784/~
TEHT
2., Bhri M.P.Aggarwal Re.lS5&8688/~ Re,3878/- Rs.18478/~
TGT
E. Bhri Raja Ram Re. L7505/~ Rs.3%961/—- Rs.21811/-
TET
Total Re.B253588/~ As.l11428/— Rs.63975/-
Indra Rani Please whaole. and deposit the
entire amopunt urgently. B
—_ Ty g Y ™
Xy L7 Py
- %aoﬂ“t
W . K' N& anq ocC3
Couste

T4 R
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V.X. MALHOTRA

Advocate
Malhi Hich ¢ urt. Delbi.
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The Vice Principle/DDO 23-12-1999

Charak Sarvodys Kanya Vidyazlysa

DDA Flats, Loni Rozd East,

Delhi — 118493,

Sub Refund of LTC claim with penal interest

under protest.

R/Madam,

With reference of DDE (NE) office order
No.3372 Z VI dated 146-12-1999 in which the LTC
claim whiéh were claimed by us are told to be
bogus end the orders have been issued ta refund
the claim with penal interest. To obey the orders
af worthy DDE, we are going to deposit the total
claim with penal interest Re.53,975/- (Rupees
sixty three thousand nmine hundred and seventy five

/
anly) under piotest, reeping in view that one of

uwe  Shrd B.D.Shérma is retiring just after a week
on 31-12-1999, so that he may be able to avail his
retirement benefits in time.

Moreover our LTC clzim are right and we
have actuzlly performed the journey against the
said claim.

Kindly make in convenient to reach the
conclusion and oblige.

Thanks Yours faithuflly
1. G.D.8harma TGT'(Hindi) 5/d 23-12-~1999

2. M.P.Aggafmal TET (Math) 8/d 23-12-1999

L\

V. K. MALHOTRA
Advocate

Delhi High Coure. T

3. Raja Ram TBT (Hindi) &/d 23-12-1999

Received S/d Rakesh Fumar 23-12-1999,
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Shakdawa Coyvk iwlti MM _ ﬁ?'}3,w }
_ B ¥ .

State Vs. 1. G.D. Sharmafz, M.P. Aggarwa)

and 2. Raja Rgm ,/é.plLOFD
F.T.R.No. 385/9% v
U / Sec. 420/468/471 IPC

s . M.3. Park

T

P

.r

’

19.01.2000: gPre.:SH.K.N. Sharma, Ady. for the applicants

sh. B.S. Ken, APP for State

(o

Heard. IO is presenti’ Ld. APP' ‘states
f : R ) L—-{:.- . . ’
that the payment of the L.T.C.4 stands paid back by the

applicants with 1interest. In view . _of the facts and
circumstances of the case. Lhe applicants are admitited Lo

anticipatory bail and it i directed that in the ‘event of

sheir  wrvest, they e reiesasd U the i) executing Lersona’

bonds--- in the sum of Rs. 10,000/~ with one'gurety each in the

Tike amourt: to the satizfaction of the} 1G6/SHO concerned

subject to ' the condition that thay;?sha}i Join  the

investigation as and when required.
Shp

é. ! -,

,. 5@/] oo

Ahnounced 1inithe Open Court.. ~ ASJ¥19.01.2000.

ATTESTED )
Vi e

Qfiicy Jncharge .
Faerjraoctane Courts,

-~

. " »f (ﬂ? @/EZ_ — SLQ\SL» -

. - "» - L[ﬁ;»
_®. MALHOTRA

vE . Advocate’.

‘Delhi High, Coust, Deltil.
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The S.H.D.' 23-12-1999

Folice Station, Manssrovar Park,
Shahdara, Delhi-11dd32,
Sub : M/s Amit Travels, Shop No. 16, Sector-1,

Market R.K.Puram, New Delhi-116&22. An

FIR lodged against them.

Sir,

That we three teachers Shri G.D.Sharma,
Shri M.P.Aggarwal and Shri Raja Ram dated
15-#3-1998 went on LTC Tours through above said

travel agency. The school Vice Principle has

—_———
declared this LTC claim as bogus and has recovered

——

Re.b3,975/— from all the three teachers 3

Re.90368/~, Rs.1568E#/—- and Rs.17558/— respectively
with penal interest, the receipt of the same is

attached herewith.
8ir, the said travel agency has cheated
us and played fraud with us, so please register an

FIR agasinst them and taken an action against them.

Yours
G.D.8harma Sd/—- 23-12-1999

Shri M.P. Aggarwsl Sd/- 23-12-199%9

copies attached Shri Raja Ram 3d/- 23-12-1999
Received with Charak Sarvodya Birls Vidyalya
stamps DDA Flats, East Loni Road, Delhi

Sh.Rajerder Singh HC e
7€ Nt (S
Duty officer, 23—~12-1999. . /p/{ |

?

V.¥. MALHOTRA

~ Advocate -
Pelhi High Coutt. Delhi.
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R Delhi Adran., Directorate of Education, NO. £ 2/PA/JDE(A)/37/501 1-6L11,
. : datec’ 164.1987 from Sh. D.S. Negi, D.E.
..P,rio’r_ permission n'eE:es ' ry_before handing over any employee to the police.
&, It has been broughtto My notice that in the past some Principalé of Schools have handed ove
et wiidars to-the Police on their own. It is hereby notified for general information that in th
: t;of any suspicion the Principal should get prior permission trom the Head of tae Departmer
| _g:&ggding over any employee to the Police or: mere grounds of syspicion.
oF ver, in any event which involved ‘the policé directly, only an intimation to thi

d-be-sufficient.

7o Wt

v. K. MALHOTRA
' Advocate

‘molh High ¢ vt Delbi




be

Directorate of Education
Delhi Administration, Delhi.
{Vigilence Branch)
No.F3(2) (BE) /84/Vigil/21838—-22484 Dated: 15.12.92
| Circular

Vide this Directorate Circular No.
FS(E)(5&)/84/vigi/15798—16798 dated 11/15.4.1985;
the teacher and other employees of the Directorate

who were involved in FAKE LTC claims, were given

an opportunity to voluntarily refund the bogus LTC

amount drawn by them zlong with penal interest, so

N PR

85 to escape criminal proceedings in the court of

law.
r/

It has however been observed that &
large number of such teachers/employees of the
directorate, so involved in Fake LTC claims, for
some reason  or the other, could not avail the
afore said opﬁortunity afforded to them to refund
the bogus LTC a&ount with penal interest and as a
result they are still facing the part mental

action against themselves.

keeping in view the large number of such
cases pending in the directorate; recently a
decizion has been taken to take a lenient view in

respect of such teachers / employees who have

p
o . )
Ag/j/f contd....?
.

VHK“MALHOTRA
' Advocate
Delhi High ( cure, Deldy




N ’

valuntarily refunded the bogus LTC amount drawn by

r ———

them along with penal interest and to let them off

with a minor penalty of "Censure” only.

Now, therefore, it has further been
decided to afford a last opportunity to such
defaulting / employees who have not garlier
availed of the opportunity to refund the bogus LTC
amount drawn with penal interest. They are ad-
viced in their own interest to voluntarily refund

the bogus LTC amount drawn along with penal inter-—

est, =so as to become entitled for leniency /

Lenient action of only minor penalty of "Censure"
\__—-\
ky the disciplinary authority. R
B Sd/-

(Shakti Sinha)

DE of Delhi

Copy to @
1. 411 DDE‘s of Directorate of Education, Delhi
2. All DDO‘s / Ppls of scheol under Directorate

‘of Education.




Awmw.
The Directorate of Education

0ld Sectt. of Delhi.

21-E38-23804

A complaint against the officials inspite of the

clear orders from the competent authority.

Sir,

I, along with Shri M.P.Aggarwal and Shri
Raja Ram met your goodself on Eb—ﬁb—zﬂﬂﬂ,regardﬁng
our LTC case. On our application, the DDE was
directed to finalise our case with in one month.
Finding no other sollution, a month earlier, I met
the DDE Sh. E.C.Jindal aleng with president Shri
Jai Prakash Kaushik, Secretaryy Shri S8urinder
Fumar besides other members of the -Adhyapak
Parishsad. The DDE assured that he had sent the
file to the A0 Vigilence on 18-@7-20¢dE, to close

the case, vide its diary No. 287, Lucknow Road.

Tt was informed by the A.0. Luckpow
Road, that mo file has reached in that office but
only one-paper of the said diary number has been

received which is & paper concerning to Shri

- 3.D.Sharma and his meeting with the DDE on

RE—fh—200d .

Sir, given to understand that the Ex

L C'.C\n'bd._n....?




Vice Principle Smt. Indra Rani in connivance with
the Supdt. (Vigilence) Shri M.K.Kain, Yamuna Vihar

has detained the file willfully.

So, you are hereby requested to please
to some desired action in this case and oblige, so
that I may able save my family from starvation.

Yours
8d/~-

(G.D.Sharma)

Ex TGT (Hindi)
H-56, Mansarovar Park,

Shahdara, Delhi-118832.

Copy to
1. DDE (NE)
2 A0 Vigilence Lucknow Road.

V.X. MALHOTRA

Advocate
Delhi High Court, Delhi.




To
The Lt. Governer,
NCT of Delhi.

Sub :. Life long service réwarded in
Anticipatory Esil.

Sir,

My husband Shri Gurdayal Sharma remained
a T6T (Hindi) prior to his retirement from Charak

Sarvodya Vidyalya, DDA Flats, East Loni Road,

Delhi.

In Ehe month of May, 1998, my husband
with nis felléw colleagues Shri Mahavir éarshad
Aggarwal and 8hri Rajs Ram, with family went on
LTC tours from Delhi to Trivendrum with due
permission of the School Vice Principle Smt. Indra
Rami with advance money and got “the remainiﬁg

balance amount while coming hack from the tour.

o e

After the gap of one and half year and juset buelsrz o

? days of his retirement, my husband was asked to
deposit the amount'he'reéeived against LTC with
penal  dinterest, with & malafide intention on
21=-12-199%. Complying with the orders, the amount
was deposited on 23-12-1999, so that no hindrance
may come in the way of his peaceful retirement.
Thg amount with penal interest was deposited and a

receipt was also taken from the Vice Principle on

42/,/f”' contd....2
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23-12-1999 while producing the challans before the
Schocol Authaorities. Hence uﬁder all the
circumstances Vice.Ppl. immediately on 3If—-12~1999
lodged one complaint (FIR) with P.8. Mans. Park
with ill intentior. So they were threatened by
the police an anticipatory bail was taken from the
court. This complaint was lodged without seeking
prior permission of the DE as per rules. My_
husband retired from service and he has ﬁot been
paid his retiral benefits till now. Bo on 9th
February, 20688 I was to marry my daughter with av
hope to spend some money out of thése retiral
benefits but could not get. Under the
circumstances I had to take money on loan for
which T am still paying some huge amount and the

retiral benefits are still awaited.

Under all these circumstances my husband
cannot even sleep in the nights and some times iﬁ
the night he shoﬁts like any thing while on some
ather times he fell down from the cot. Inspite of
best efforts there is no result From Education
Department. 8ir, if under a1l these circumstances
my hiusband dies, I will have to - sacrifie5, 

{immolution) my life out side your office.

4Z///”/ﬁ contd....3
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Sir, some appfopriate action against the
V.P. of School“maY“p;ease be taken as she is also
facing some of,tﬁe\enquiry proceeding.tgoing on
against her. I am'nnt;only confident but have a
A full faifh in you that some appropriate steps will

| be taken to release the retiral benefits of my

} husband.
RTI
Smt.Sharda Wati,w/o Shri.Guraayal Sharma
Ex—Retd. TBT (Hindi)
”"H;Sé;'MSP.Shahdara, Delhi—118832
Thanks |

Copies attached ~for kind information to @
i. I/C Vigilence Grievances Cell {0ld Scc)

». DE (0ld Scc) - ‘Sign. obtazined

3. DDE (NE B Block Yamuna Vihar)

v o 5ké2/3ﬁ¢47

4, EO Zome VI, Yamuna Vihar.
| /V HOTRA
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Al the-Heeds ‘of Schools,
Di;actorate“pf_Education,
. Delhi/Neu Delhi. ;
Sub; " Monitoring system b6 ensure timelyfpaymenté
of ddbs'of<retired/exp1red Govt. employees.

Sir/Mmadam,

As you are aware, tha Govt. of India,

"Delhi Administration and this office has issued

instructions from time to time emphasising the,
requirement of: preparation .of pension cases of

. retiring government officials _Z years in_advance

from the date of retirement and for the payment of
dues viz pension, grotuity, GPF, insurance, leave
encashment, commutted valus of pension, if any, - -
applied for, within two months -from the date of ret-
irement. Similarly, detailed instructions regarding
timely finalisation qf-pénsionery'benefitp'for the
families of the deceased governmentescrvants have
issued from time-to time. -It has however,.besn

- observed that these instructions -areifot Being followed

e ‘in letter.andigpirit,.- As a xasu;t;i;gbaggbqanﬁﬂgtiqed‘.h;
“-7othat a number.-af cases “of xbtfred/dé@@@sadﬁgdya:nmshg.'.”’

-""-sgrvants remain®pending -in-the -

- laxity - 8T Visif K01 .0 0T A7 -

-+~ at the-schoolfdistrict:level. . A largelioumber:of com- -
plaints from tha-rétiring;goyernmentﬁoffiqers/gfficials

_ offices on“account  of
af”pgoﬁé&ﬁ$upetv15ipd’andf1§ck£bfumgnitog1pg;

* and members of- the families'® of deceased govérnment

servants gre being raceived ‘in the Grievances & Red-
ressal fell of Delhi Admipistration fior non-payment

delayed‘paymeqtfof&thesé'pehqioneryﬁﬁqnafits.”;ﬁﬁigf .

. Lat

Secretary, Delhi’ Administration, has ‘takeh & very

serious view .of the:same.  In a numpex. pf. cases it has

'~nd"pffi@ers/offiﬁié};ﬁfdundqfor;#ﬁgf
to books ST S DT

The Sectétary(Adninistretive Reforms),Delhi

A PR RN
L e
P

AdminictTaEIon VIS her Yetter Wo.F.i/18/85-AR date d

Y. 7.85 has 15suedfdétalléH"EHE¥FUE€ions.fEE"%imer

payment of dijes of re%ﬁ?ﬁﬂ]éxpi?ea'govern@??ﬁfWifﬁikfggaﬁ

JISTRATIU: OLD SECIT:DERHI. SR

‘August, 1985

been desired that:responsiblity for- sych.delay be .Pixed
& may::be .brought

STTTTals(copy ehclosed), 1t has been -emphasize
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.. in thare irstructlens thet:the P"ﬂal inkeresi is to be .
w4 'paid _to Ehe rot;r-@[ﬁbceaaud "government empleyee., if
© hie duos_ péleting to pensipnory bgro.fits are mot cleal- -
. ed uithin tue months from tho date of rntzteﬂpnt ‘2nd the
i gome ia “to b2 ¢_TEoevekud Trom Tl tne ~dzad of tbc Ufche

_Concers: ad.

You agfe, thetafere, instructad to ge ff’UU%h fh ree

"+ instrustions cavefully angd ansurs Thi siT;Ct c¢omplizancs .
wth regard to crocceure and meintanence af rzccrd-end
. timely action. It m&v Slease be noted that-any short. .

“Toming noticec:in-ihs .atbcr uil‘ bz vtnbau;.:rrousky ‘jF“'*‘
* ahc no doJau u111~b0 g}cu g_ 5,: .o .'g,,:;:.a~¢-¢7
- 38.1 ° é‘. : ¥ '
- . 1n rase in any okrtlo.lﬂn it is TEIT that the n"ttE‘-ﬁ--
.. is coumnlicated and roquirse’ QOHSQ €2t on,ne0. (~-ng1ur) i
8t the hsadquarters may ba corsuy ted et the scrliest,.. >

Lo As cerlier sdvisgd; you ‘ars gnce aqaln asked to .o
i« send such cnses of. all fhosi eaployaess WOrking uncer | .
“l _ you who are-going to retirelvithin 5 years requlerly . o s,
ulthn the Hlstr;cn concernsd on cuarterly basiss Inti- - . -
ion regarding fhes doatih QE..gmployee weKing. uRder. ; YO U-e 1T

' muat be gont.te the. concotped district/A, 0.(Pansxan) PR
“Within 10-deys from the dam1 of “"ce1pu of 1nf0rm3thﬁ .
n.ohru1nq deatb. : s

- . . Yours faitnf 1ly

Lo (mesald
_ - : d"’l D.E.(A_-‘n)/J
No,DE,11(6)/85/Per/Ecu/> ~:. Cated the August 1995

Copy alOﬁgu*tn 2 ccpy of: ine ruc+1on=-forucrﬂso ‘feor
ticn

“' ?Jo‘nt DLLecté} of Edu~at10ﬁ(ndmn), Dplhi
T 2. N1l thy CepuXy Direvcicre. of tduvcation of tre ™
LI Distrists, "Thay az2 alsn instructsd to mairtain .
"proner supsrvision and control for pnuurlnn-"trirt
cnmpliznce. of thd sbove referred 1n¢tructhng and
i i{imz1y -zubmiscion of all the reoturns to A.G oy -“q&oﬂ)
NU.(Ac ountu) in pho Gistricts mey be mede n:r”lo ‘

—. .-

AL Tho puarpose undey lnlizai. oo .
T I N e o ¢y5? wa(Qvéa,{r’ |
,“ e -) '.. o ) R et Sl U [ . '[76/ 6/
e st ¢! TIUR. L & F—f
1 l . "\L‘UL>1 - & e \“{é/\/:rw/// , //
TR (e 140 Acihs Y ',‘iar‘.nfdggg%&;n
' i '_;Efcr-nca y h;; ;au»!k@v T4 . T
Vi et Ua . '£4’ _\\- ~, | 7?4’_/1/
§ Q :M :-,-2. AN
rec ; y \\ ‘1“, ..:' @) ’ l‘-. .
ot 4?7 Guol. .r (R:ar el L (rln& é
i — e nTE AR
SNy R
.V K .
"R MA ‘
T _ T "-'-"T:]';.i— “TT_"?-T{;HOTR'A toT T T T T s T e e - LT
.- - ni HC;)J‘ .(,!'v,\,\ ‘ : L ) '




eman‘t Bonefits '- T)olhi Administrauion By .1.-,.;.,-"
“‘-’4‘1‘ aJnlifp-‘mg Payments = Momitoring. 5;:“3,,}2 °Y

B L4 o o0 e -~ ‘-'..1: .". ot that -..':;‘

.<~1aim§ of Govt. SGrvants,who hava svmt‘ k

‘ag" orescribed by govt. but a.Nery c:..sa.al

-'.'payable has been. vis;l,bla. 5 The comptpolle}'
uddton. G,gneral h2iisals0: sbmm conceri"i"

5{9531 Xnd fﬁe Supreme court

held that "Ponsio-x and<gratul ty 81 No-;;

Govt. to 1ts employees on their retirement

_' .u..L their 1ife in thg service of the gove}'h;
'mont are npt promptly settled on retirommt_

,_attltude'in dealing with rutirement boanitts- .

*';s 3 tr:nglz £a1t. "ﬂ;a.tfin the dasg oL Stata, :
T ,pf 'I"e;:ala ‘and others versu.s M.v-dmenabhan“:}
”‘Yﬁir "SPL .(Civil) Mo, 9425 of 1984 1t yw.;;_‘-l

f Yiger any ‘bounty: to be distributed by the |

Inapitc of tho above, the p'revail;lng ot
coqditions do call for remediel neasures
S pa.::ticularly 6 ¢ansure timely payment of -

: "those who gave ‘their, best in tha hay d;,tys

i of 14fe in the. 1oya1 ,service of their -

) ' employor. :
S The Govt. of Indi:z recognising the import- ‘

. ." | ance of the matter has in its own-widdom

gstablished a scparate departpent for .

dealing with nensiohary matters 2ad for .

-welfare bt pensioners, 7 - -

T ‘ - : Ll 2/
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~mtitlod.to tho fo'l'luwlnrz o SRR ¥
i) hﬂgn}ﬂ; Huub by pnymyub Inosn 08 pgn<1qn apl
; ro]ier th.. reAn fou g?’t- wervant; J,»_'riw pension
ari relif:.' ,nerocn for Puaily of :.Qc,‘,s_.._,.,;h&,cvt.
bux¢cnt4 \{} L{Z . o *'*';f \

ii) Lumﬂ gun piosment kaca as Z;ILhruum—ﬂq

;Gra.tuit'" T e

Encashmunu ﬂf un*hl;iacu 2
,-credit c;‘wovt..sgrvant or r:tirerm : -
‘f:::Corn}mtutl- v‘,.lucsror l(Erd pepsion, ir .,,ue govu.
T SE?Vant upplies for commut tion,

v) Avcumulption ip . the S°ving funu of. the UI uovc.

Employaes Group Insurance %nheme, 1984.. T
v:].) ;eccumllation in the_ GPr A.ccount e T L
'T‘“L 1.;0‘ Govt.: s rvant and his fu.mily from nc“q- '

1'1:;18,06 where he vlshes to settle down.ﬁ'j %-;;

‘ ,Tha various stapes Qf action to-be takon by the
'Haad of Ox‘fice' to ensure timely authorisation of

o- ".._ .

brLofly' the de 1011 3ndic¢tors aralas heremder. N "-_- .

.‘\*osh'i*j.Izvo Of Cietdonsiil -.‘-..

e When to be takcn up
LR hmg,fatart ‘propardtion. B :

-7 Qars | oefOre 8-
aa¥ e

. pdonpapers.. rerm—? -, e of reti*ement
s secTut iny of - em/fcc.. """.._‘f"." SN :
op];: jor compi'eticn. SOos T JE
'!.'-‘d‘
.T(T)'»’-’xrrite ta the DiTdcto- ¥ear bei‘orelthe
. - S@cmt,:ry , ¢ da rctircnent
T a 570 ! L
n ‘TGertificatc. #‘ > . “;, ¢U;

' 8 months valury wue
date of retircment

~3. o send 1or S to tae Tre-

tirec.for completion and |

_.return with: ne__ces.,.ary do-‘ :
'cuments. N 'i- Coen o e

S months befﬁre the

4, “T6°finalise the nriflc‘_
e -date of retirc."nn.nt

ion .of "entire sefvice;
completion 9f sorvice

~ book and lenve acedimt,
form—VlI VIII etc._f.-, / /’/d Q\LLQ
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Gte. of Edn., Pension Cell, No. Edn./Pen{/89/_200‘673311 datéd 11.9.89

T .
Pdnsion cases of school officials be processed at school level

f pension work, the pension/family pension cases in respect of the.
sed officials are being processed by the conicerned District-offices. It
cases that they could not be finalised at appropriate time due to lack
strict Office and the schools concerned. '

In order to streamline the procedure, it has been decided that with immediate effect, the
pension/family nension cases in respect of non-gazetted staff will be processed at-school level as
the Principal/Vice Principal, being the wpead of Office” in respect of Sr. Sec. & Secondary schools
respectivel'y, are competent to send the pension cases 10 Pay and Accounis Offices in view of the
provisioris of Rule 61 of CCS (Pension) Rules, 1972. g -

_ Af In order to avoid uknnecessary delay in the finalisation of pension/family pension cases, the
.-W 'Head of Office’ viz, the Principal/Vice Principal must ensure that the cases reach the PAOs

- concerned within the stipulated period.
) Any lapse in complying with'these or
School" concerned. The provisional pension
" congerned. "
The above orders

After decevtralisation 0
retiring school officials/decea
has been observed in certain

. of coordination between the Di

ders will be the personal responsibility of the "Heads of
will however. continue 10 be authorised by the DDEs

issue with the concurrence of Directer of Education. .
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IN THE CENTRAL,ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH : NEW DELHI

O.A. NO 2617 OF 2000

IN THE MATTER OF :-

Shri Gurdayal Sharma ... Applicant

Versus | ‘ i

Lt. Governor & ors. ... Respondents l

REPLY ON BEHALF OF THE RESPONDENT

MOST RESPECTFULLY SHOWETH :-

BRIEF FACTS .OF THE CASE :-

1 That the applicant worked as T.G.T. (Hindi)
1 in Respondent No.4 school. The applicant,
alongwith two of his colleagues, namely,

Shri M.P. Agga;wal and Sh. Raja Ram Sharma

availed the L.T.C. in the year 1998 for the

,][- block year 1994-97 which was paid to him on
. l4.7.9§. ‘The applicant was due to retire on

superanuation. on 31.12.1999. So, the

relevant papers relating to his retirement

benefits and pension were sent to P.A.O.

VIIT ‘on 4.10.99 for finalisation of the
. -

pension case, - .so that the timély payment

could be made to him. Meanwhile a request




. 1’0&"
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was received from the Applicant for
extension of his service upto March 2000
and the same was sent to the higher
authorities for favourable consideration.
In the meantime it came to the notice that
ciaim of L.T.C. made by the Applicant was a
féke éne and same was on the basis of bogus

~———

receipts and certificates and not the actual

documents from the concerned authorities.
U.P. State Tourism Dev. Corp. Ltd. has
confirmed that Ticket No. 2014, 2017, 2025
dated 15.5.98 and certificates No. 2005,
2006 & 2001 dated 26.6.98 were bogus. The
said Qorporation stated that the U.P. State
T.D.C. Ltd. wused to issue tickets and
Certificates thréugh computers only and the
above said tickets and certificates which
were manual and, therefore, they were bogus.
Copy of the letter dated 7.12.99, received
from the U.P.S.T.D. Ltd. is annexed herewith

as Annexure-R-1.

That after the'éonfirmation of the claim as

bogus through U.P.S.T. D. Corpn. Ltd, the

Dy Director of Education (N.E.) directed the’

—" .
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then Vice-Principal to lodge an F.I.R.

——

against the Applicant and others. Further,
",\ .

the Dy. Director directed the\ then Vice-
P;incipal)’* the Respondent No. 4 school to
recover the amount of the L.T.C. reimbuised
té him, with panel interest. On the
directions of 'fhe Dy. Director (NE) an
F.I.R. was lodged on 30.12.1999 with Police

__,———————\_‘,,.
Station Mansarovar Park, Shahdara, Delhi,

L

against the applicant along with the other
two teachers and same was registered wvide
F.I.R. No. 365/99. The criminal proceedings

—~— S
are going on in the Court against the

applicant along with the other two teachers.
—/’—\ .

e

Thereafter, recovery was made with penal
interest and the amount was deposited in the
State §ank of India. Having prior approval
of the Head 'of' Department, disciplinary

proceedings were initiated against all the

above three delinquénts under Rules 14 of

CCs (cca) Rule 1965, vide

DDE/NE/Vig./99/616/5193 620-623 and 612-615

dated 29.12.99 by the DDE(NE) and same is

R
pending. T—
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That  the final amount of G.P.F. was
withdrawn by the Respondent from the PAO
VIII amounting to Rs. 1,72,972/- and the

. et e T T —_— .
said amount was paid to the applicant on

8.2.2000 after his the retirement. Due to

the disciplinary.proceedings pending against

the Appellant provisional pehsion.ﬁhas been

*

fixed by the P.A.0. with the 'condition that

he should - submit the un-employment
certificate. A copy of the letter dated
27.12.1999 received from the office of the

P.A.0, is annexed herewith as Annexure-R-2.

Subsequently, . the applicant was again
reminded  to submit the 'non—employment
certificate urgently to the Respondent
school. vide letters dated 20.1.2000,
21.3.2000 & 23.6.2000 through post, and

speed post but the applicant has not

submitted the said certificate, and due to

non-submission of the non-employment
certificate payment of even provisional

pension could not be drawn timely. Copies

of the letter dated 20.1.2000, 21.3.2000 ¢
23.6.2000 are'annexed herewith as Annexure-

R-3(Colly). On 9.11.2000, the Vigilance
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Department advised that since the applicant
was never placed under suspension, non-
eﬁployment certificate was not required.and
Pﬁoviéional Pension payment can be made. A
copy of said letter dated 9.11.2000 is

annexed herewith as Annexure-R-4. On the

basis of the aforesaid Vigilance letter,
immediéfely provisional pension bill for the
period from Jan. 2000 to Nov. 2000 was
submitted to P.A.0. on 28.11.2000 anq a
cheque of Rs. 75886/~ received by the
Respondent school on 1.12.2000. Thereafter,
on 1.12.2000 itself a letter through special
messenger was sent to the residence of the
applicant to‘ collect the cheque of
provisional ﬁension after giving the due
[ty

feceipt but the special messenger informed
that the applicant was not present and- his
wife had refused to receive the said letter
without the consent of the applicant. A

copy of the letter dated. 1.12.2000 is

annexed herewith as Annexure R-5.

Thereafter, the said letter dated 1.12.200
was sent to the applicanﬁ by Registered Post

on 3.12.2000 but the same was returned back

e
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on 4.1.2001 undelivered after a lapse of one
mbnth. with the notﬁingi that the house was
féund.locked. on 4™ Jan. 2001 the applicant
talked to Principal »f the Respondent No. 4
school on phone at his residence informing
him that the date of hearing of the present
case filed him in this Hon’ble Tribunal was
fixed on 5.2.2001. At the same time, on
phone the Principal informed the applicant

that his provisional Pension cheque. is ready

——

and he may collect the same. But he told

the ‘ﬁespondent -that he would collect the
cheque only in the Court. Thét on 15.1.2001
again, the Respondent school sent a letter
througﬁ a special messenger to the applicant

asking him to collect the cheque, but the

Applicant returned the letter in original

with the remarks that he will collect only
tHe full and final amount of the person. A
copy of the letter dated 15.1.2001 is

annexed herewith as Annexure-R-6. As the

departmental disciplinary proceedings are
going on against the applicant, till the

finalisation of the case, Gratuity & other

pensionary benefits could not be finalised
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and paid. Intimation was also received from
tﬁe E.:ducation Officer <Zone VI that the
application of Ii:he applicant for extension
service can not be accepted ahd, thereafter,
the applicant was relieved from his duty on

superaﬁﬁation-retirement on 31.12.1999.

That in wview the above facts, it is
sﬁbmitted that the retirement benefits are
withhéld for valid reasons and thére is no
ma.lafide intention in doing so. The
applicant in his‘ apblication- admitted that
at one time the papers fegarding the
extension beyond the month of Dec. 99 to
March 2000 were initiated. But  the

applicant alleged that the Respondent No.4

did not extend the service upto March 2000

and hurriedly relieved the applicant. This

allegation is wrong, false and baseless.

That the Applicant is in the habit of not
receiving the letters sent to him a
different oc‘casion. He has not been
collecting the provision pension which was
and lying with the Respondent School since
l.:lZ.éOOO, inspite the fact telephonic and

written intimation given to him. The bonus

\3
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far tﬁe previous year for Rs. 1850/- is also
lying uncoliactéd even through he was asked
to collected the said amount vide letter
dated 19.2.2001, a copy of which is annexed

as Annexure-7.

Parawise Reply

Para 1. In reply to para 1, it is submifted
that the then Vice Principal of the Respondent
School (Respondent'.NO. 4) had no malafide
intention. If she had 'any .such malafide
intentions aa alleged, she would not have
initiated tae case’ of the applicant for extension
of service beyond the month of Dec., 99 to March
2000 ‘and send all the relevant papers . for
retirement.benefits to the P.A.0. The L.T.C. scam
came the notice of the respondent in the month of
Dec. 1999, so the‘said benefit of extension in
service was not considered fit for approval by
the Education Officer. Having come to the notice
of Respondent No.. 4 about the fake LTC claim,
the integrity of fhe applicant was considered as
doubtful. So the said action was neither
predetermined nor deliberate or with aﬁy malice

as alleged.

e
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Para 2 & 3. Paras 2 and 3 need no reply.

Para 4.1 Averments made in Para 4.1 are

matters of record and no reply is needed.

Para 4.2 Averments made in para 4.2 - are
matters of record. However, it is submitted that
it is not a matter of right of the Applicant to

get extension in service.

Para 4.3 to 4.5 Paras 4.3 to 4.5 need no
further reply in view of the position already

explained in the brief history of the case.

Para 4.6 In reply to para 4.6 it is
submitted that it is a cwnéocted story of the

applicant that the respondent had wilfully made
him to -deposit the dues, rather his misdeeds led

him to do so.

Para 4.7 The averments made in para 4.7 are
matters of xecord and no further reply is needed.
However, the allegations made by the applicant

against the Respondents are denied.

Para 4,8 &.4.9In reply to para 4.8 and 4.9, it

is submitted that the respondent is not adamant

to withhold his retiral benefits, as alleged.

Rather the cheque of Provisional pension w.e.f,.
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1/2000 to 11/2000 was ready which was not
collected by the Applicant. It is the applicant
who i1s adamdnt not, to receive the letters and not
to give the required non-employment certificate
demanded by the P.A.O. The applicant has given
referepce of circular dated 15.12.1992 and stated
that applicant was put to torture and harassment
by not releasing ’-the retirement benefits.
However, from the secrutiny of" ?ecords, prima
facie, it appears that the applicant deliberately
committed tﬁe fraud knowing fully well that the
circular dated 15.12.92 referred to by the
Applicant would come to his rescue. The said
circular was issued for the benefit of those
personé who have voluntarily refunded the bogus
LTC amount. In the case of the applicant, he
deposited the amount after the fraud as detecfed
and the applicant was asked to deposit the
amount. This cése-happened in the year 1998
after the lapse of 6 Years from date of issue of
the Séid circular dated 15.12.92, which shows
that a?plibant was aware of this Lacuna that if
the LTC claim is highlighted as a fraud case,
only penal interest will have to be paid. From

this, it means the applicant has pre-planed véry

T
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well in order to cheat the Government by claiming
bogus L.T.C: claim by arranging fake tickets and
certifiéates for which the Deptt. proposed to
hold enquiry against him and others under Rule 14

of CCS(CCA) Rule 1965.

5. Réply to grounds :

5.1 & 5.2The averments order in para 5.1 & 5.2

are not relevant in the present case.

5.3 & 5.4The averments made paras 5.3 and 5.4
are absolutely wrong and hence denied. It is
specifically denied that the Respondent No. 4  had

any malafide intention in the matter.

5.5 & 5.6 The a&ermeﬁfs made in para 5.5 & 5.6
are disputed matters. The position would be
clear only after the Departmental Enquiry and
Criminal Ca;e pending against the Applicant are

finally disposed of.

5.8 The averments made in para 5.8 are wrong

and heﬁce aenied.

5.9 That in reply to para 5.9, it is

submitted that vide letter No. - 612 dated

'29.12.1999 issued a Mamorandum to the Applicant

proposing an enquiry against the Applicant under

/Q@S .
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Rule 14 of *the CQS (CCA) Rules 1965, a copy of

which is annexed herewith as Annexure-R-8. He

was not available in the house and his wife and
other family members have refused to accept it

without his consent. The said memo was sent to

him by Registeréd poét on 31.12.1999 but the same

was returned with the remark of the postman that

“the applicant had gone to his wvillage”. The

Applicant was again sent the said letter by

another Registered letter on 15.2.2001 and the

acknowledgement is still awaited.

Para 6.7 Need no reply.

Para 8-9 . In repiy to para 8 to 9 it is
submitted that the applicant is édamant not to
receive the <cheque which i1s ready. The
respondents pray not to entertain the petition
filed by Applicant and to dismiss the same as the
misdeeds of the Applicant led him to this present
situation.* He may also bé directed to receive
the cheque for Rs. 75886/- so that the
provisional pension could be drawn'regularly in

future.

Para 10-12 . Need no reply.

(=)
Pz 4
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RESPONDENT

Through

New Delhi GEROGE PARACK
Dated : 9%¢ 2.2001 Advocate

~ . 370, Patiala House Courts,

New Delhi-110001

VERIFICATION :-

I, Dr. Prem Prakash, working as Deputy |
Director of. Education (NE) do hereby wverify and
*"Tg confirm that the facts mentioned iﬁ the above
reply are true and correct and nothinglmaterial

has been concealed therefrom.

Verified on this _ 2§ day of February 2001

at New Delhi. <§§§jzz////
. Z

RESPONDENT
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4

GoT o8B HOSPITAL. COMPLEX, A IDARL  DELHI .

o,

. — |
The ¥ice Principal,
Sarvodaya Girle Fenior Secondary Schooli,
DDA Plats, Bast of Loni Reoasd, Delhi.
Subse Sanction of provisional Pension in r/o Sh.G.D.Shermo.
T REeT to be vetired on 3112299,
Sir,

With reference to your letter No.SKV/620 dated 22.12-99, I
hereby suthorise to draw HrOovisional pensionm in r/o SheGsl.Shawme,
TGT to be retired on 31m12w99,%e4950¢m (P our thousand nina hundrad
end £ifty omly) ¢ill the Tinwlisation of the desnn:tmentnl proceadinges.,
The umount isg debitable to the Mejor head 2071 - Peusion and otheyr
retirenent benefits,'Provisiorsl sedsion'. Before drawing the
arount of provisional seasion e certificate regarding the
nm=-enploynent may be Obtained from the individuel,.

Tours fTaithfully,

(S K.GUETA)
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3 Pay & Accounts Officer NOVILI
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CENTRAL ADMINISTRATIVE TRIBUNAL AT NEW DELHI.

o.a. No. 2617 OF 2000.

[

SH. GURDIAL SHARMA .« . APPLICANT
VERSUS
W LT. GOVERNOR & ORS.. ... RESPONDENT

"

HhJQINﬂER ON BEHALY OF THE APP‘IF&NT

—-v»-_n—---—n—u——-mu—«q-—n—(w-"-.“_—w‘—m-ﬁ—-—mw.‘ — e 1 e

Respectfully showeth:

PRELIMINARY OBJECTIONS:

1. That- 'lnapite of the clear and digtincet c¢lear
dlvectlﬂn and order on hehalf of the respondent
Ho!l & 2, who is a competent authoxlty in this
respect, that the defaultors in L.T.{. cases, the
recovery amount alongwith the penal interest may
plsase be charded from the persons thoszé who make
, default in L.7.C. claim. . The teachers those who
;é _ vmre' cheated immediately deposited “the original
' deUHL with penal interest with' the school
authorities, obeying the orders of .the Dy.
Director with a hope to be relieved  immediately,
ag. qnzna to he retired in the coming few days. The
oxdegs of the respondent No.l of 1992 - and  the
~orders of the Dy. Dirsctor could be seen at page
Ho.: 4B & 47 in the application itself.

2. *hat = ignoring both the orders of the respondents
the - respondent No.4 hurriedly took criminal step
and ‘lodged a ¥.I.R. before the Police Station

5qhﬂ*@3h_ﬂﬂ iN b ? ) .against the applicant w1thout any prior
: uﬁigﬁﬁaipﬁrmls«1on of the respondents which was = mandatory
s C Filed TadRovision: of law of the Director of Education,
o e whereas some false and fabricated averments are

% i Ji VIHAN?&&B“? ‘ o {;"

] Re isffé% \ o
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That ' the teacher was immediately reljeved of his
duties on 31/12/1999 though a case of eztg&ikgp

upto © the period of 3igt March, 2000 was penddng
sfode the Director. of Bducation. A@'mmLJﬂLrL77(ﬂM”
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ThaL the espondent Ho.4 was not satlsilad upto
this | 1imit and. again got  the. department
prOLPPdlngS igsued against the appllrant

4That'up0n all this vetiral benefits weféfwith held

atid .~ the applicant was put to ‘torfurs and

-harassment was nothing whereas the provisional

pension, G.P.F. and some other C.G.I.E.S. and
lgayé' charges could be made on the very day of
réiiéving_ the applicants, it ig abs urd  to say
thaﬁ . applicant was summoned for payments whereas

. hag only been prepared 3ust aftnr‘th cage is

':qalng to be matured,

ThdL in thig way thouah Nigilance ra rﬁrt regarding
the teacher * vag clear (P-23), service record was
vnrlfind and no dues ﬂertltlcate was . issued {P-
37}, ‘recovery order of the D.D.E. is: there on
re ord which is veryv much clear in itzelf {(P-39},

; tha ﬂnnulan cases can be cleared at the B.D. level

F-59) and inspite of all this the F.I.R. was
1ed even though the ¢lear ing Lruvtluns ware to
ek  the pParmission of the director Ln.flllﬂg an
F.I. R againgt any teacher vide No.  F-2/FA-
JDE/ {A)/87/5011 ~601il, dated 16/07/97 " ui D.8, HNegi
{DE.;. Hence a double and treble jeopardy has been
cnmmltfed upon the applicant with a malafide

ntentlon tnouqh the" appllvant had 1mpo@1£ed the

U'l H-

.whﬂlw amount in-law. and all thl& could be avoidad

or. . ‘the provigicnal . paympnts could . be made
meedlateiy ofherw1se an i1l will prQleied in the

- minds - of- the tes pondwnt No.4., henﬂm a striect and

&tern action may klndly be taken . against the
errxng aiflce of the respondent No. 4

In facL 1t is an 111 w1ll prevailed 1n ‘the minds
th& respondent No., 4 so to torture and harass
thu ratirlng teacher, It is hard Eact that no
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_ innocent would like to invite troubles for him for
nbthing., Thousands of teachers and -government
employee avail L.T.C. through all thesze' traveling
agencles and who will know that who is a -cheater
and who will play ¥fraud with innocent pﬁr~ons All
thif, flappened with the innocent Leachex, who
happened to believe like all other teachers ang
employees in this travellnq agenoy, all the papers
have | alveady been annexed with the petition and

~appafantlv geems 6 be gehuins, fr: «otherwise
thorouah investigation will vrevedl the fact
wharsas the ‘teacher yielded ‘before the
authorities and acted according to  their
dirvections. Simply the issue of tickets manually

q prepared or computerised is not a serious

objection which can be believed too,

PARAWISE COMMENYTS ON THE BRIEP FACTS:

PARA No. 1-2 Para No. 1 & 2 are mostly admitted
facts, . whereas the allegation of boous .receipts and
certificares  can  be diszcussed and verified aiter
thorough. investigation. The F.I1.R. lodged was an over
excise .of - the respondent No.d without ™ zeeking any
permission  from the D.D.B./D.E. and Uo say the
permission. has been obtained is wrong ahd vehemently
denied for want of any proof e

kagggg 59; 2}@ Para No. 3 & 4 are wr0n§= and dendied

whereas the payments of the G.P.F. was delivered after a
gap of 14 months and provisional pensich =till to be
disburged. The lame excuge of employment certificate was
simply Lo torture and harassed the teacher s0 to ralse

unnecesgary objections. Yhe provisional penzion could be
released immediately but ths malafide inteéntion of the
respondent - N¢.4 causzsed delay and other unneceSSary

ohiection. No letter as such was every deliversd to the

teacher, till date whereaz the teacheﬁj had been
contacting the respondent Mo, 4 occasignaliy for one or
the other reason. The Gratuity and other . pensionary
benefit could be released immediately. The extension of
the service of the teacher could also be got extended in
a normal course when the case had already been sent to
the respondent but the ill will prevailed.

~Contd....4




PARA ] . Para No.5 is wrong and dsnied gwhereas no
offer {such regarding provigional p@nalan and honus
has heen ofvereﬁ to the starv;na teaching. ;

PARAWISE REPLY

PARA §92 2; Para Ho.l. is wrong and denied.

Para No. 2 & 3 rieed no repiy.

PARA EQD

En ﬁa. 4 1 T0 4,2  Para No. 4.1 to 4 9 iz again
wiong and denled whe:eag the actual posxtlcn has already
been pia;ned . in earlier paras of prelxmlnary

ob}ectlons and factual paﬁztlon and hence »esd n@t to be
@xplalnﬁd _over_ here in this respeut ag the ‘malafide
1ntent1rn ﬁ prevailed in all this eplfmdn Cand the
appllcant haa been thrown on the road to bw srarved and
live irem hand to mouth e

PARA ﬂgL ; Fara HNo. 5 are the ar&urﬂﬁ ‘which have
been explained in a thorouah manner and hencw reiterated
and xwaitimed "over Hhere as .explaln@u early in
prelimznﬁry objecticne and in factual PO“ltlQn The
departm@nt anguiry,. the crlmlndl preceedxnaw can reveal
the facts otherwxse the retiral bhenefit caﬁ not be with
held at ‘any cost which shows a ‘malatide on the part of
L he Lespondent fo. 4. :
e ;

Reet of the paras are praﬂ&edlnqm 01 the court,

need nct to be ‘repled. : h

APPLICANT

New Delhi .

Dated: . -

Through

(V. K. MALHJTRA)
Advccate




